Central Administrative Tribunal
Principal Bench, New Delhi

OA No. 807/2019
New Delhi this the 09th day of April, 2019
Hon’ble Sh. Pradeep Kumar, Member (A)

Rahul Kumarr,

S/o late Sh. Rabir Prasad

Age 20 years

R/o B-4/59, BGF,

Phase - IV, Aya Nagar,

New Delhi. ... Applicant
(By Advocate : Sh. Hem C Vashist Anuj Aggarwal

Versus
1. The DGM (HR)
Mahanagar Telephone Nigam Ltd.
CGO Complex, Lodhi Road,
New Delhi-110003.
2. Ministry of Communication
Through its Secretary
20, Sanchar Bhawan,
Ashoka Road,
New Delhi-110001 ...Respondents

ORDER (ORAL)

The applicant’s father was working as a sales man in a canteen

of MTNL and he unfortunately died on 15.04.2017 due to illness while

he was 56 years of age. The deceased employee has left behind his

widow, two daughters and one son namely the instant applicant.

2.  The applicant had applied to MTNL for considering his case for

compassionate appointment.  MTNL vide letter dated 19.12.2018

have advised as under :-



“IYF faY TR 3779k IF Ho Y

et e & Weast 7 T frar o1ar & 6 qraar & A
TSR dSll A FGelld o hRUT FAGIAIR Cellhled [91H fafAcs
TeTh T TEIT 370F &1 TTH HH Il & [JU s K Tfeosh
AaTfAgfa AT o 915, TTHH 98 & IAARAT vd FeraRat A
Garfagliad 1 | & AGAIR eliohleT T¥are fafdes hr 192 df &g
#fcar, feetieh 16.02.2004 & fAUTITTAR Hafy o e7fcial oX A
oTTE a1 ¥, AT F &1 & STeT Ferel AT GIRT T gt |

37T To A YUTAR FAR & TF A TGl HHAR T 3T & 3R
W fAgFd o hergTel faaR w76t foham ST AhcT|”

The applicant is aggrieved that MTNL has not taken a decision

sympathetically and he has been left in penury.

3.  Matter has been heard at admission stage.

4.  The compassionate ground appointment is not a vested right. It is
only a policy for benevolent consideration which is to be extended by
the department to take care of immediate needs of bereaved family
and to avoid conditions of penury being faced by such a family.

In the instant case, in view of the financial stressful situation being
faced by MTNL, they had decided vide Resolution dated 16.02.2004 that
they will not appoint anybody on compassionate ground appointment
for the time being.

5. The scheme for compassionate ground appointment cannot be a
replacement for unemployment situation being faced by applicant. It is

noted that applicant’s mother is in receipt of family pension at the rate of



3

Rs. 11200/- PM during 16.4.2017 to 16.2.2024 and Rs 9000/- PM thereafter. In
addition, DA is also admissible.

6. When MTNL is facing survival issues, the Tribunal does not find any
fault with the decision of not considering any one for compassionate
appointment which was communicated on 19.12.2018. Accordingly, the
OA is dismissed being devoid of merits. No orders as to costs.

7. It is noted from MINL letter Dt. 18.10.2017 that applicant’s name is
registered at SI.No. 2017/44 by MTNL for compassionate appointments. The
respondents shall, therefore, consider the case of the applicant if and
when the MTNL decides to consider such requests in future as per rules
existing af that time.

(Pradeep Kumar)
Member (A)

sarita



